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Seen the petition. Heard the 1learned counsel

or the petitioner. Issue notice to respondents requiring

bm to file counter within four weeks from the date of
reipt of notice. Posted to5.11.1998. P ’
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Heard Dr.V.Prithibiraj, learned counsel for
the petitioner and learned Addl,.Standing Counsel
Shri B.K.Nayak, appearing on behalf of the
respondents. Learned Addl, Standing Counsel has

- led a memo stating thet the relief claimed by
the applicant in this O.A. has already been
granted to him by the departmental authorities.,
Learned counsel for the petitioner has fki® also
fi led a memo stating that the application has
become infructuous. In view of the above position,
the application is disposed of as not being pressed,
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